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(v) CoLLECTION OF CAPITATION FEE
BY  EDUCATIONAL  INSTITUTIONS, PARTI-
CULARLY IN KARNATAKA,

SHRI T. R. SHAMANNA (Bangalore
South): Capitation fees for getling 'ad-
mission for Medical and Technical

Courses.

The Central Government have cale-
gorically stated on a number of occa-
siong that private college should not
collect capitation fees gnd other unau-
thorised fees from the students seek-
ing admilssion to Medical and Techni-
cal Courses.

Accordingly, the Government ol
India have issued instructions to State
Governmentg to stop the evi] practice
of collecting capitation fees.

It is regretted that many colleges,
particularly private colleges in Karna-
laka, have collected and still collect-
ing, unreasonable capitation fees and
donationg gnd pave commercialised the
medical and engineering education,

Karnataka State has the largest
number of engineering and medical
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colleges, There are, n Karnataka, 29
Engineering Colleges (of which 23 are
private colleges) and 12 medical col-
leges (7 are private colleges):

It is unfortunate that even after the
Government of India have jssued ins-
tructions to stop the evil practice of
collecting capitatijo, fee, the Karnata-
ka authorities have given permission
to start many engineering and madfeal
colleges and also have given
permission to collect heavy capitation
fees. The capitation fee collected
last year was minimum Rs. 10,000 and
maximum up to Rs. 50,000 or more to
give a seat in the engineering college.

The capitation fees collected to give
seat in a private medical college is
Rs. 1,60,000 minimum and maximurm
up to Rs. 3 lakhs or more.

Though some colleges have used all
the donation for building the college,
it is alleged that in some private col-
leges a part of the donation has gone
to the pocket of individual founder
member of the college. The Govern-
ment of India and the general public
have condemned the practice of col-
lecting capitation fees

I may add here that in Karnataka
alone there are 12,000 to 15,000 engi-
neering graduates and 4,000 to 5,000
medical graduates are not having jobs.
As such, where is the need for
many more graduates?

Further, many of the students who
pay heavy donations are sub-standard
students and they get seats at the cost
of many bright students.

I urge the Government to take all
measures to arrest the evil practice of
capitation fee from the next academic
year at least.

(vi) MEASURES TO IMPROVE ECONO-

MIC CONDITIONs oF GuJJArR CoMMU-
NITY IN JAMMU AND KASHMIR.

SHRI RAJESH PILOT (Bharatpur):
The conditions of Gujjar Bakarwalas
are pitiable. Although this communi-
ty comes under the Scheduled Tribe
in J & K and lot of concessions in the
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[Shri Rajesh Pilot]

form of financial help, educational
facilities gnd other development pro-
grammes are in hand on paper but 1o
our surprise, none of these schemes
have been implemented to the right
extent. Although the Centiral Govern-
ment has sent some funds for their up-
tliftment but it seems the Board which
was constituted 20 years back
(some of the members of this
Board, I am told are not alive)
so the Board thus is ineffective and it
now remains on paper, During my
recent visit to J & K, in some of the
hostels which are called Gujjars Hos-
tels, I found students net peing given
proper food and proper dress, Some
of the students even complained that
admissions have been restricted by the
Inspector of Schools because of non-
availability of uniform with them.
When the State Government have
taken {full responsibility of providing
proper uniform and food to these
Gujjar community students, why it
is not fulfilling its responsibilities”
Mainly these people are illiterate and
living in the remote corners over the
hills and their main profession is graz-
ing cattle. For the last 34 years of
independence, there is very little
done for their  standard of liv-
ing and their economic condi-
ditions when they constitue
a sizable share of the population of
J & K. Not only that. On both the
wars in 1965 and 1971, these prave
citizens have always stood for the in-
tegrity of the nation and some of them
sacrificed their lives fighting shoulder
to shoulder with Indian Army. I urge
upon the Central Government and
the State Government to take effect-
tive measures in  removing poverty
from these simple, hard working and
brave citizensg of our country. Also a
Monitoring Cell to monitor the effort
towards  their  socio-economic  uplift
should be set up.

Electricity Authoritv of Project
Report sent by Durgapur Pro-
jects Limited flor Setting up
two more 110 MW units.
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SHRI AJIT KUMAR SAHA (Vish-
nupur): Mr. Deputy-Speaker, Sir, the
Durgapur Projects limited sent a
Project report to the Central Electri-
city Authority for installation of two
nos. of 110 MW Unit (7th and 8th) at
DPPS for its second phase extension,
The CEA rejected the project report
with the observation that the working
Group made an assessment of peak
demand in the Eastern Region and was
of the view that the scheme would
not to be required before 1988-80 and
further that the installation of 110
MW units would not be economical as
the Eastern Region would be able to

sustain 210 MW unit from 1988-89
onwards.
Sir, the power demand forecast

made by the West Bengal State Elec-
tricity Board is in the order of 3167
MW by the end of the Seventh Flan
period, With all the sanctionad units,
the installed capacity will go upto
3130 MW. With 60 per cent capacily
utillsation, the peak avallability
would be 1878 MW {n 1089-80. This
will leave a gap of 1289 MW. With
import of power from DVC estimated
at 200 MW, the gap may be reduced
to 1098 MW by 1989-90. So. with this
estimated shortfall, {f the CEA now
withholds clearance of the two units
till 1988-89 I am afraid there would
be repetition of the situation as had
been in the recent past.

The shortfall in generation of power
as envisaged by CEA from 1988-89 can
he met only if action is taken
right now and preliminary work for
administrative approval, fund alloca-
catlon, ete., are started for the pro-
posed expansion, For the proposed
7th and 8th units, the DPL has al-
ready been assured by the ECL that
there would be no problem in meet-
ing the reuirement of coal for the pro-
posed units,

In view of the facts stated above, I
urge upon the Government to give
the matter a serlous consideration
and ask the CEA to glve a fresh look
at it for inclusion {n the current plan.



